IN THE CENTKAL ADMINISTRAT IVE TRIBUNAL & HYDERAS AD BENCH
AT HYDERABAD

0.A.No,4C1/92 : - Date of Order: 2,12,1992. o

BETWEEN: \

P.Yellamanda .. Bpplicant,

AND .

1. The Comptroller and ruditor General
of India, 1€, sahadurshah Zafar Marg
New Delhi - 11C CGZ2.

2. Government of India, rep. Dy
the Secretary, Ministry of
personnel, Pensions and

public Grievances, Govt.
of India, New Delhi.

3, Prl. Accq#ﬁtant General
u

(hudit I)|Hyderabad, .. hespondents,

Counsel for the Applicant .. Mr., I.Dakshina Murthy

Counsel for the kespondents .. Mr.G.Parameswara kao,

sy Thot a-d-
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HON'2 LE SHRI T.CHAIDnASEKHARA KEDDY, MEMBER (JUDL. )
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he is not in service from 1,7,1%92., It is not necessary that

the applicent should continue in service to get the benefit of the
said increment, The épplicant by viitue of his service for a
"continuous period of one year hac earned oﬁe increment and he has
& right for the bgnefit.of tﬁe said increment. Thé Benizl of

the said increment in our opinion 1is against the principles of
nutarcl Justhe. S0 ifrESpédtive of Eﬁe fact whether the applicant
was in service on 1,7.1992, the appllcant haS got a right to

heve the benefit of the annual increment. In view of this
position, we hereby direct the respondents to release the annual
increment due to the epplicant that fell due on 1,7,1992 and
grant all conseguential benefits including pensionary benef;ts

on the basis of the increment SO relezsed, 0.4, is allowed

sccordingly, lesving the parties to bear their own costs,

........
-----------------
..........

et Court Officer ‘ ¢ {
ral Administy ative Tripupat
Hyderabad Bench ’
Hvderabad.

Copy to:-

1. The Comptroller and Audi tor Geneéal of India, 10,
Bahadurshah Zafar Marg, New Delhi-002,

2., Secretary, Ministry of Personnel, Pensions and Publi
- Grievances, Govt. of India, New Delhi, |

3. Principle Accountant General, (AuditI) Hyderabad.

4, One copy to Sri, I.Dakshina Murthy, ddvocate, 10-1-1
25 Shyamnagar, Hyd, '

5. One copy to 3ri, G/;armeswara Rao, SCLFB‘ CAT, Hyd.

6. One spare copy.
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